IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL ¢ HYDERAB%D BENCH

@ ' AT HYDERABAD 8 :
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0.A., No. 2/95. Dt.of Decisiog 3 1.95.$
v |
* = p "
1, V.Hanumantha Rseo 24, Shaik Jani Saheb |
2. G.Yadaiah 25, S.Girishbabu &
3. G.Balakishan 26, K.Jalaiah ' |
4, N.Yadagiri 27, P.Prabhakara Babu H
5. Bh.V.V.S5atyanarayana ) 2B. K.V, Suhrahmanyam i
Mur thy 29, K.Parashuram . ,
6. K.Satyanarayana 30. M.,Vijaya Kumqp , H
7. N.V.,Ramaraju 31. Tirumalasetty Rama—~ y o
8. Muneer Ahmed Cnandrarac & ,
9. K.Venugopal 32. Gandrala Babyrao i
10. S.5eetaram 33. Sunkara Arogya Nadhudu
11. V.Anjaiah 14. S.K, Nagurmeera ﬁ
35, R,H.V,Prasad h

Anantham
:3: %?%;ggauaran 36. Ehaparala Rdjendra Prasad
14, K.Lakshminarayana 37. Batchu Mohariarac ;
15, T.M,Satyanarayans 38, Bezawada Venkata Seshaxah
16, B.Ramaswamy 39. Donepudi UnnkatesuarluM
17. M,Samuel Raju 40, Tadikonda Ditchasuararao
18, M,P,Subbarayudu 41, Syed Altab ‘Hussain r
19, Khaleel Ahmed 4z, Ammanabrclu AnJaneyulm
20, M.Y.Syam Sunder Sarma 43. Katragadda. Bhaskarara?
21, B.3rahmananda Reddy 44, Pokala VYenh !
22. N,Shyama Sundararao 45. M.N.B.Sastry !
23. K.Arjunarao 46.E.5Srinivgsarac |

.. Applicants. |
ol

Us ﬂ

1, Union of India, rep. by ths Secratary .|
Tel ecommunications, Sanchar Bhavan, 1
Ashoka Road, New Delhi-110 0D1, '

l

o

2. Chief General Man ager, Telecom Clrcle;
Andhra Pradssh, Hyderabad=1. '

-

3. The Director, Maintenance, Southerp .
Telecom Sub Region(STSR),6-1-85/2, |
Sai Nilayam,Hyderabade-4. i

o

4. General Manager, Hyderabad Telecom i
District, Hyderabad. i ‘

3. General Manager, East Godavari Talemnm !
Oistrict, Rajahmundry. ! o

6., Telecom District Manager, U, Godavar1 y
Eluru, i !
, i

7. Telecom District Enginesr, Ongole, | |
[ I'

8. Ceneral Manager, Vijayawada Telecom !
District, Vijayawada, .+ Respandents
it 'l °

' "

Counsel for the Applicants : Mr, QtN.A.Christﬁan

Counsgl for the Respandents : Mr. K.Bhaskara RLD,ﬂddl c
\‘ ‘ 'I ’I ’
|

CORAM: | |
| II'
[ ] I’
THE HON'BLE SHRI JUSTICE U.NEELADRIQRhU : VICE tHAIRMAN
i I
|

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN. )|
; . e o - |
) i ':’ . 02

Q%‘%{ o \‘l - i 4



The Secretary,

Telecommunications, Union of India,

Sanchar Bhavan, Ashoka Road,New Delhi-1,
The Ghief General Manager, Te lecom Circle,
A.P Qkxxiﬂ Hyderabad-1.

3, The Director, Maintenance, Southern Telecom Sub Region{STSR)
' Sainilayam, Hyderabad-4,

Manager, Hyderabad Telecom District,

- 6-1-85/2)
The General

Hyderabad.

The General‘Maﬁager, East Godavari Telecom Dist.

Rajahmundr*

The Telecom District Manager, West Gddavari,

Eluru,

The Telecom District Engineer, Ongole,

TheGeneral

Vi jayawadg
9, One copy to Mr.P.N.A.Christian, advocate, CAT, Hyd.
o Mr.K,Bhaskar Rao, Addl.CGSC, CAT.Hyd,
o_Librgry, CAT,Hde; [

COpY .

10, One copy t
il. One copy t
12. One spare

pvm

Manager, V;jayawada' Telecom Dist.
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O.A.No, 2/95. _ ' : pate: ¢ D
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JUDGMENT . |

I as per Hon'ble Sri R.Rangarajan, Membe:(idminist:ative) X
p o 4 . .

. |
Heard Sri P.N.A. Christlan, 1earned ?ounsel for the
applicants and Sri Kotah)Bhaskar Kao, learned Standlng

Counsel for the r95pondents.
- 5\ ’ “

2.0 The applicants herein are direct recruits as ’

Technicians. They were selected and recruited by 1-1-1,986

Aand their trainipg period was .over prior to“l—1~1986. This

0A was filed to “treat the‘training period as service fﬁr the

purpose of notional increments and to extend the monetﬁry

benefits from 1-10-1990, |

3. The Bangalore Bench of the Central:Administraﬁive
Tribunal by Judgment dt, 26.3.1993 in O.A.N?.156/92 held
¥hat the Technicians and other categories who were recﬁuited
prior to 1-1-1986 should also be given the benefits of |
treating the period of training as service Eor fixing
increments notionally and for giving the mometary‘beneéits
from 1,10,1990 in terms of 0O.,M. dt. 22.10.1990 and the‘said
judgment was followed by this Bench also wh rein both ﬂf us
were parties to the Judgments in 0.2.N0,1423/93 deliveﬁed on

28.3.199%4 and 0.A.N0.1346/94 delivered on 7,11,1994, |

i
4. In the result, the respondents are directed to Mreat

' . |
the reriod of training of the aprnlicants as 'service foﬁ

|
fixation of the increments aotionally and tiey should ﬂe

given the monetary benefits from 1.10,1990.: The OA is ordered

accordingly at the admission stage itself.  No costs. /ﬂ

(R.Rangarajan) {v. N$eladr1 Rao)
Member (Admn. ) Vice Chairman ‘
Dated :& January, 1995,

o

Grh. ikﬁkZﬁg
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IN THE CENTRAL ADMINISTRATIVE TRILU: o

EYDERABAL BENCH AT HYDERABAD

THE HOW'BLE ,MR,JUSTICE V  HEELADRT RAO
' ' VICE-CHAT RMAN
AND

pf”’fa,

TIE HOJ'BLE MR.R.RANGARASEN 3 M(AZ:)

DATED: { - | -1994

ORBER/JULGEMTY :

‘.'MOA./RQFX/C-}'&.}.\IO.
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Q.A.No, &\c\_g‘.’.

Ted.No, , {(w.p.

N

1

Admitted ang Interim directions
igsuel,

Al lowdd,

- Disposed of with diréctions.

Orge ed/Re jected

NqQ order a8 to costs,
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